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Government is keeping a watch
and wish to assure that the door for
dizcussions and negotiations is always
open. Government do not wish to
pre-judge the issue now itself on the
assumption that a strike will materi-
alise.

N. G. Lines in Gujarat

64068, PROF. P. G. MAVALANKAR:
Will the Minister of RAILWAYS be
pleased to state:

(a) the broad details of all the
narrow gauge lines in the entire State
of Gujarat;

(b) whether Government propose to
convert the said narrow gauge lines
into MG (Meter Gauge) or BG (Broad
Gauge) lines progressively;

(c) if so, the full facts regarding
such conversions now in progress; and

(d) it not, why not?

THE MINISTER OF STATE IN
THE MINISTRY OF RAIL-
WAYS (SHRI SHEO NARAIN); (a)
to (d). The list of narrow gauge lines
in Gujarat is attached. The gauge
conversion project i8 taken up when
a section becomes saturated and is
incapable of handling the additional
traffic oy when the magnitude of the
transhipment involved is such that it
is uneconomical or is not feasible at
all or when it is needed for provid-
ing speedy and uninterrupted meamns
of communication to areag which have
potential for growth. In Gujarat, con-
version of 4464 Kms. long narrow
gauge line from Wadia to Kapadvanj
at an estimated cost of Rs. 4.05 crores
has been included in the budget for
1978-79 and this forms part of the
construction of new broad gauge line
from Nadiad to Madasa (105.14 Kms,)
estimated to cost Rs. 9.43 crores. An
outlay of Hs, 16 lakhs for gauge con-
version between Nadiaq and Kapad-
vcn.! has Been proposed during 1978-79
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Consequent op ﬂxe reewnmeudlﬂpn
of the Uneconomic Branch Lins Com-
mitttee for conversion of Chhota Ude~ -
pur-Pratapnagar and Chhnchhnpun ‘
and Tankhala natrow gauge ‘sections
into broad gauge in order to improve
the financial viability, a traffic survey
was carried out in November 1870.
According to the survey report, the
existing narrow gauge lines will be
sufficient to meet the requirements of
passenger ag well as goods traffic on
the section in the near future. Taking
into account the traffic density of the
section snd the costs of haulage, con-
version of these narrow gauge lines is
not justified.

Gauge conversion of Ankleshware
Rajpipla narrow gauge line has been
examined recently taking into account
the traffic for the proposed river valley
projects in the area at the time of cons-
truction as well as the traffic expected
to be offered after the completion of
these projects. It was found that the
project would cost about Rs. 10 crores
angd would not be viable, The existing
narrow gauge line is capable of carry-
ing the traffic for these projects. This
line is, therefore, not being considered
for conversion at present.

The gauge conversion of the remain-
ing line also cannot be considered at
present on account of shortage of re-
sources and limited prospects of trafic.

Statement

List of narrow ummalm lines
on Western Rdlwa_y in Gujaral Stats

8l.  Name of Section Length  Year
No. in of
Kms, ope-
ning'

t. Chhuchhapur-Tankbals 38  igag

2. Kosamba-Umarpads . 62 1ga)
1929

8. ,:M“_ -Wem . o8t 195 '

A
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4+ Ghorands-Motikoral . . 19 1931

5. Slmi-Dlhcj . - 39 1930
6. Godhra-Lunavada . 41 1913
7. Piplod:Devgadhbaria . - 16 1929
8. Joravarnagar-Sayla . a7 148

9- Champaner-Shivrajpur 49 1911

10. Dabhoi-Timba Road . 100 1919—
1919
1. Bro-ch-junbunr-l(lvi 76 1914/
1929
12. Ankleshwar-Rajpipla . G3 18g97—
1917

13. Chhota-Udepur-Jambu-
mr . . . . 150 1880/
1917
14. Chandod-Mabsar . 89 1879/
1921
15. Nadiad-Kspadvanj . 45 1913
16, Billimora-Waghai . . 63 1914/
1929
17. Nadiad-Phij-Bhadran . 8 1914/
1953
18. Morvi-Ghantila . . P13 1904/
1934
19. Bhavmgn:-'nm::-mnhuvq 299 1526/
1938

Salary and perquisites . of top
Management Cadres of Certain
Companies

640p. SHRI JYOTIRMOY BOSU:
Will the Minister of LAW, JUSTICE
AND COMPANY AFFAIRS be pleas-
ed to state:

.(a) ceiling of salary, emoluments,
perquisites of the top management
cadres are entitled to as per provision
ol the Companies Act;

(b) whether the particular provi-
m«tmmmmnmz
adbeged. to; .

' quisites of  the ‘top

(c)whetlm-ithubeendluedtm
salaries emoluments © wnd per-
manage-

ment cadres of ‘the foliow-

- ing companies Hive been substantinlly

enhanced during 1975, 1976 and 1077
namely; (1) Bharat Commerce and In-
dustries Ltd., (ii) Swadeshi Polytex
Ltd, (ili) Southern Petrochemical Cor-
poration Ltd., (iv) Hoechst Dyes and
Chemical in contravention of the pro.
vigion of the Companies Act; and

(d) if so, what are the facts thereof
and action taken thereto?

THE MINISTER OF LAW, JUSTICE
AND COMPANY AFFAIRS (SHRI
SHANTI BHUSHAN): (a) Sections
198, 309 and 387 of the Companies
Act, 1956 contain the relevant provi-
sions relating to ceiling on managerial
remuneration. Ag per the said provi-
slons of the Act the remuneration
payable to the Manamng/wholemne
directors/managers by way of salary,
commission and perquisites put to-
gether but excluding sitting foe ig sub-
ject to a ceiling of 5 per cent of the
net profits of the company. The re-
muneration (excluding sitting fee)
payable to all the directors of the
company is subject to a further ceiling
of 11 per cent of the net profits of
the company.

The celling referreq to above can
be exceeded only with the avoproval of
Central ‘Government.

Under gection 314(IB) of the Act
approval of Central Government will
be required for payment of remunera-
tion in excess of Rs. 3,000 per men-
sem to certain executive of the comp-
any, who are related or otherwise con-
nected with any director or manager
of the company.

(b) Yes, 8ir.

(¢) and (d). Yes, Sir. This Dopart-
ment receiveq an gilgxation relating to
substantial increass in salarles of the
mn.-,germ personne] of four compr
anles’ refemd to above. Op an ex-
Bmihstlon, it was foupd that ﬂm





